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CIRCULAR

Sub: Issue of entraot to the informant under Section 12 of the Registration

of Birth and Death Act (RBD), 1969.

You are aware that Section 12 of the RED Act 1969 and the corresponding

Rules 11amed the1eundei stipulates the Registrar to give free of charge an extract

of the prescribed pa1ticula1‘s from the 1egister of births and deaths to the

informant under section 8 01 9 of the Act as soon as the 1egist1ation has been

completed Fuithei, 11116 8 (5) flamed under this section, allows the Registia1 to

send the extract to the informant by post if the same has not been collected.

2. Despite the above provisions, it has been noticed that extract of births and

deaths are neither being delivered to the informant nor being sent through post

by the Registrars. Although, necessary instructions in this regard have been

issued, the same are not abide by the Registrar and the extracts are lying with

the Registrars.

8. In this connection your attention is also invited to the recommendation

no. 5.1 and 4 of National Conference of Chief Registrar of Births and Deaths of

2007 and 2009 respectively, wherein certain corrective measu1cs were

suggested for improving the delivery of extract/ certificate to the concerned. In

this regard, you are therefore requested to direct theconcerned Registrars to

ensure the delivery of extract of birth or death to the informant immediately after

registration. The following directions may be issued to the concerned registration

authority:

1. Registrar may be asked to register the event immediately after receiving

the information under section 8 0r 9 of the Act and deliver the extract to
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the informant on the same day, If the said information is reported through

the notifiers e.g. Aanganwadi Workers, ASHA’s, ANIVI’s or others, it should

be ensured to deliver the extract/ certificate to the concerned household

through them.

1

ii. Recently, registration centers are opened in big hospitals and other

PHC’s/CHC’s centers in most of the States/ UTs. In such cases, it will be

the duty of the Registrar of birth and death of that Center \to deliver the

extract / certificate to the mother of the new born child before her

discharge from the medical institution, in case of Institutional deliveries

Whereas, in case of death, the Registrar of birth and death should ensure

to deliver the extract/certificate of death before hand over the dead body

to the relatives. ,

,

iii. However, in case of such institutions, where registration center does not

exists like private hospitals, Nursing homes etc. the person authorized to

send the report of birth and death to the concern Registrar should also

obtain a self addressed stamped envelope at the time of filling up the

reporting form from the informant and forward it to the concerned

Registrar along with the reporting form for registration. The Registrar,

after registering the event of birth or death may utilize the self addressed

stamped envelope for dispatch of the extract/certificate to the household

concerned.

You are therefore requested to issue the above necessary directions to the

concerned registration functionaries for strict Compliance. A copy of the direction

,wvlm/

(P. A. Mini“)
Deputy Registrar General (CRS)

issued in this regard may also be sent to this office.

To,

The Chief Registrar / Addl. Chief Registrar of Births and Deaths,

All States / Union Territories .

0m
.

97%? Gr"? W7? 1333‘ (77f 7‘6]in gfifiafi Tnt/

W" “Ensure Registration 0fEvery Birth and Death”



W W

GOVERNMENT OF INDIA

91:6 Him
MINISTRY OF HOME AFFAIRS

311W 5}? HEW Em W

OFFICE OF THE REGISTRAR GENERAL, INDIA

fiwfiflmfi, W EVE-I, amiss. gm, :1? WWI-110066
V.Si Division, West Block —I, R.I(. Puram, New Delhi — 110066

WNW FI./Te/eifaX,No.26104012 Eimail ~

drg—crs,rgi@c‘en5u5india.gav.in
11'. 1/7/2011-sfiam‘25 (mama-m mi?u 21.2.2013

1131a

m:mwmmmm(my 19693:?ram123731mi31131mafi
amafiwanfiml

antimaifiw‘mnfgfiwwwmm, 1969dfium12am3m:

Wamrmfimfiwfiufifimwgififimwmmwmfi
Ww3®mndfiwam9mmwafimafim3fitnfi$
WGWWWWfimfiWfiWWIWHfififi,W
Hméiflafiawmifimsfixmfiwmafirmamgifiufim
Wafimmmfimmamsfimmsmfimml

2., Wigwamasmgugmfimtfiméfiirfiuirmmwafimfi
mfiwwwma$fimwmfiafi¢aflsfim¢mm¢rfiWWW

%‘ImwmfiWQWWQrmflmmgfiifififiafiWa§mm
wafifimrmmgiammmfiafiqWé‘fqgfifigl

3. wmfimtmmamnfi%flmfiwfi$mmfiafi2007
amzoosaafirfircfinirami mm: 5.1 m4fim2fiwfiafimmfimfifi:

mafiafim/Wafififiafifiwaxfimfafimmm
wmfilm:wmfimfiaflflfifimm%fifimfimmmafi

W$mmwafimafim3rwafigmwammmm
fiawalmmammmwfimfimafia‘wmmm;

i. Wfi‘fiwmfimnafirum8mm93iaiafiaammmtamfia?

mmmwmmamwrafimfimfifiwafiafi

Wamwfifiggafirdsfiwwuflwawzfii
”Ensure Registration of Every Birth and Death”



”141030punL/JJ/g103A3/ououuuslb‘ayaJnng”

wflngjgitmmuepmigkmww

Immummmn

'Ealclkmmnfiilgxm‘icmmmmfi

{bum

(mm)113131123.1315
‘

(#1311113)

EM
listgurawmgmbafighm

@ygwmwmflkmk—afil—k$wng$EMEE$fl&LEW

mmRaggawe{Eggmam11-th3;;%iBLIEH233;lawmay:Jam

law

L$um1$smsmgum2$gmgnimiahfimng$mahmmma

anwmuhflwmigimémewMMJimagflflc

NewljgmmflgmifimwmmngQmem
Agxzmmmmufieewmgmmmmmém
mmgmmgmgfihnmkzwggmmww
DQEEWML-flefiififlflfliimBWflkflflm‘w

Hi?weMEAN1%%B435%{$822$Mm4&2mainm@1312

IQMMWLfiWfl/flflbflbfiiflhm
mgwmmmfighngflelmkfiwygiafiwlmfim
Bicugfl‘msgmmwmggmmmufihygm
wiiéwamwmwumwmmmgwuewmm

#mmttmIfiflmammwgmuwmmmfiwpfie

mmW115113E1mg.nguihil‘c‘521;;thmm1341/;leléHlQu‘E1;.1gp.12

lgLEDflLthifi/Llflti

timesewgQWJawwsewmmMHm'finwawg

{imam:2ghil‘E1mm(SI/\lNV)mm(SVHSVMm(SM/\Avfgfllflw

{54mm12ngLam@212Bgfimm“211BL32{MERLE1:419:41:Inus13$



w my"CM

“\‘IJNo. 1/7/201 1 — vs (CRS)

WW

GOVERNMENT OF INDIA

11:: serum:

MINISTRY OF HOME AFFAIRS

W isW am WW

chainsaw, WfimfiW—i, WWW afifiefi- 110086

OFFICE OF THE REGISTRAR GENERAL, INDIA

v.5. Division, West Block —|, R.l(. Puram, New Delhi — 110066

Teie~faxz 26104012 Email — drg-crs.rgi@censusinr/ia_govjn
Dated: 2 1—12—2012

CIRCULAR

Sub: Penalties under Section 23 of the Registration of Births and Deaths

(RED) Act 1969.

You are aware that procedure of imposing Penalties on Institutions,

Registrar / Sub—Registrars, Medical practitioners and on the individuals are

prescribed under Section 23(1) to 23(5) of the Registration of Births and

Deaths Act, 1969. The provision of Section 23 is reproduced below: —

Section 23 —— (1) any person who—

(a) fails Without reasonable cause to give any information which it is

his duty to give under any of the provisions of sections 8 and 9; or

(b) gives or causes to be given, for the purpose of being inserted in any

register of births and deaths, any information which he knows or

believes to be false regarding any of the particulars required to be

known and registered; or

(c) refuses to write his name, description and place of abode or to put

his thumb mark in the register as required by section 11, shall be

punishable with fine which may extend to fifty rupees.

(2) Any Registrar or Sub—Registrar who neglects or refuses, Without

reasonable cause, to register any birth or death occurring in his jurisdiction

or to submit any returns as required by sub—section (1) of section 19 shall

be punishable with fine which may extend to fifty rupees.

(3) Any medical practitioner who neglects or refuses to issue a

certificate under sub—section (3) of section 10 and any person who neglects

or refuses to deliver such certificate shall be punishable with fine which may

extend to fifty rupees.



(4) Any person who, without reasonable cause, contravenes any

provision of this Act for the contravention of which no penalty is provided for

in this section shall be punishable with fine which may extend to ten

rupees.
‘

(5) Notwithstanding anything contained in the Code of Criminal

Procedure, 1898 (5 of 1898), an offence under this section shall be tried

summarily by a Magistrate.

Although the above provisions exists in the Act but it has been

observed that most of the States/UTs do not impose any penalties on

defaulting Institutions, Medical Practitioners or any individuals. Even the

Penalties are not imposed on any Registrar or sub Registrar who neglects or

refuses to register the events occurring in her / his jurisdiction or delay or fail

in submitting the monthly returns as required under Section 19(1) of the Act

and corresponding rules 14 (1) 8L (2) framed thereunder . As per the Annual

Reports submitted by the State Governments, the State of Rajasthan,

Kerala, Punjab and Maharashtra are imposing such penalties effectively.

The other states are not implementing the provision of this section and not

imposed any penalties even on the defaulting institutions.

In view of the above, you are requested to issue necessary directions

to all District Authorities to take steps for effective implementation of the

provision of Section 23 85 24 of the RED Act and the corresponding rule 16

framed thereunder. It is also requested to lay emphasis on the details on

imposing suchpenalties in the Annual Report on working of the RED Act

and to ensure the timely submission of reports by the Registrar. A copy of

the direction issued in this regard to the concerned authorities may also be

sent to this office.
n
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(P. A. Mini)

Deputy Registrar General, (CRS)

To

All the Chief Registrar/ Addl. / Deputy Chief Registrar of Births and Deaths
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